|CENTRAL ADWINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: DELHI.

REGN,NO. OA 1763/89 - . Dated: 22,9.1989
Shri Priya Va\rut Du't'ta oo Cecdacace A’Qplicant
‘ Vs, ' | ‘
Union of India & another —we-weem Respondgnts , -

CORAM: HON'BLE WR. F. K. KARTHA, VICE GHAIRMAN = |
~ HON'BLE WMR. P, c " JAIN, * MEMBER

For the Applicant / Jees Shri R.R.Rai Proxy
A Ve Counsel for §hr1 Umesh v
co Mishra, counsel of the
Appllcant . _ -J
For the‘Respondents " eesec 'None.

Heard the learned proxy counsel for the o
counsel of the applicant. None present for the respondents i3

. despite service of. notlce on them., Learned Droxy counsel

for the counsel of the applicant states that the applicant

wants to withdraw the appllcatlon w1th liberty to file a o 1
fresh appllcatlon in accordance with law, _&ccordlngly, 1
the application is dlsmissed ras withdrawn With liberty

to the applicant to file.a fresh appllcatlon in accordance |

with law, if so adv1sed : _— o C

( P.C.JAIN) ) | . ( P.K. KARTHA)
. MEMBER | T - VICE CHAIRMAN
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